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~ found to be very substantial, th 
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improving operations in the manner 
suggested by the various Committees. 
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.. ' 84 So far the other br ch lii1 are concern d, the Committee note 

4·86 

that the State Govemmen are ~ to the c10SUf f event 
th lines which do not erve any purpose. e Committee 
co '<fer that if such r are to be contin indefinitely in 
lpi1e of recurring 1 and with no ibtlity 01 their be(:omillg 
viable in the foreseable future the only alternativ • that the 
authoriti , who desire these to be run, should share with the 
Railways the unavoidable loss . 

The Committee would like to point out that 1 per cent of the capital 
at charge of the Railways as on 31 March, 1964 u paid to the 
Sta Govemmen in lieu of the passenger fare tax. Out of this, 
a fixed sum of Rs. 16· 25 crores u paid annually to _ States 
wbiIe the remaining is given as contribution towarcb ta 
'Share of Railways' safety worb, the total amount paid during 
the quIn-quennium 1969-70 to 1973~74 being of the order of 
Rs. 90, 0 cr ,It is only fair and equitable that the State 
Governments who are averse to closure of unneconomic branch 
lines, hould come fo 'ard to meet the 1 

ational Tramport Policy Committee. 




